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Order No, ,dated 1.5, X9,
. 1t is subwitted by the 1earned Mdl.
standing counsel that the relief clatlmed for by the

pe el {oner in this Oa has al peady beeh alloved and
to that effect, be has f£1led a Memo aloig with CORY

of the onim whiclh shows that the pe titionex has beei

211 wed to Ccatinue at pe rhawpur cancelling her ordex
of transfer from 3e rhampur & Chhatrs apur, Lt

ed by the le arned cangel for the applicent® that the

anplication has hecome infructuous.
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